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MR. CHAIRMAN: I think we will be
abl, to find time for that.

RE. DEPARTURE OF MRS. SVET-
LANA FROM INDIA
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SHRi M. M. DHARIA (Maha-
rashtra) : On, a point of order, Sir. Of
course I can understand if there is a
material point,  but to take up the time
of "the House in this manner is not fair on
the part of any hon. Member. Sir, we have
got our rules an'? regulations. If
something has to be agitated and if it
is not provided under the rules the hon.
Member can see the Chairman. When Mr.
Rajnarain is reading this letter written to
the Secretary of the Rajy, Sabha, under
what rules is he being allowed to read out
that letter? By reading out that letter, he
is not merely reading but he is in a way
condemning the hon. Minister. It all

goes on the record and it remains on
record. ~ Why should this practice be
allowed? You have laid down several

procedures here and there are very good
conventions. To create this breach of the
rules and regulations and the hon. Member
being thus encouraged to do this will, not
in any way facilitate the proceedings in ithe
House and i am here to record my protest
against this sort of flouting of the rules and
regulations and The conventions of the
House. We should stand by them. Why
should it not be prohibited? If Mr.
Rajnarain has something to say he can say
it to you. Of course if Your Honour feels
that he should be allowed to read that letter
to you and if permission is obtained I can

understand. But I ask why should Mr.
Rajnarain have this privilege of  reading
out all these letters which are

condemning the Ministers? It should not
be allowed and i appeal to you not to allow
such things.

MR. CHAIRMAN: After a statement has
been made by a Minister, if a Member has
to point out certain things which he has
come to know later on what should be
done? As I said in my introductory
remarks, Mr. Rajnarain has been doing
som, exploratory work in that behalf and
he wants to bring those facts to the I
notice of) the Minister and as the

***Expunged asordered by the Chair.
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[Mr. Chairman.] Minister is here he will
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b, abl. to explain things to the best of
his knowledge.
THE MINISTER OF EXTERNAL

AFFAIRS (SHRI M. C. CHAGLA): But is it
necessary for Mr. Rajnarain to preface his
remarks by saying something which is
extremely unparliamentary, grossly
vituperative?' He started, by saying that I
have told a deliberate lie and tried to mislead
the House. Sir, in all my lif, I have never
attempted either to tell a deliberate lie or to
mislead anybody, much less this Parliament.
There are parliamentary expressions. If Minis-
ters make mistake, the proper expression to
use is that I made a mistake and he can say
that these facts show that I made a mistake.
But he starts by making a statement which is
extremely unparliamentary. He talks about his
knowledge of parliamentary affairs. To charge
a Minister of having told Parliament a
deliberate untruth and of having misled the
House is the grossest calumny against a
Minister. I think he should be asked to
withdraw” that expression. I do not mind
anything else. I do not mind criticism; 1 do
not mind attacks; I do not mind Members
saying that I made mistakes but I certainly
object to their saying that I have told a
deliberate untruth or tried to mislead the
House.

MR. CHAIRMAN: Mr. Chagla, that is
what I have held. He had written that letter
which I passed on to you and you have
explained things to me and I was convinced
that you have not misled th, House. I have
held that and, therefore, j have not allowed the
privilege motion. Mr. Rajna-rain should not
go into the past.

SHRI M. C. CHAGLA: He deliberately
repeats it.

MR. CHAIRMAN: If you have any facts lo
tell us, as I think you have because you went
to Kalakankar and you found out certain
things, tell those things and the hon.
Minister
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would b, very glad to tell you what he knows
about them.

SHRI M. C. CHAGLA: This is a sly way—
I will use this expression, this is a sly way—
of trying to bring before this House certain
things about which he has written to you.
Why must he read that passage? That has
been disposed of. And he starts by reading it
because h, wants to tell the House or some
supporters of his who would like to hear these
things that I have told a delimerate lie.

MR. CHAIRMAN: That was absolutely
unnecessary and you might delete that—your
beginning remarks relating to the issue to-day.
Please tell what new facts you have found out
because thes, facts you want to-bring to the
notice of the Minister. Will you pleas, say
wnat you found at Kalakankar and what you
think or the matter?
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Fgq ¥1 garaT 4 af g fm wwg W
FIRAA F1E IOF AT q 309 §7 |

# TEATTAW ;A FIE |
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#mq, o fgaw fag F Frw,
Ataiw fag o § o vaw aqaedr |
IART FEHT | IART Fiowl 4 (AeFT
T alF g9 F1 3aran fF o7 faaw
fag ot ag I7av 3% 37 9 ¥ w04,
IAFI WAL, FTHI T, FTH FTAFFT
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SHRI SHEELL. BHADRA YAJEE
({Bihar): He is giving a lecture.
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SHRI AKBAR ALI KHAN (Andhra
Pradesh): Is it a matlter of such pub-
lic importance that our iime should,
be taken up in this way? It is a waste
of time.

o AT AT ¢

“January 10, 1967
Kalakankar.

My dear friend.

Once again T want to thank all
of you for those nice two days I
have spent in Allahabad and
Banaras. It was very pleasant lo
meet friendly people and al-
though they could not possibly
help me in  realising my
wish . . ."

¥ =g f AT T HEA FT T A8
q7 I AT T

“ _ . . they eould not possibly

help me in realising my wish . . ."

fe |4 st wafgw 4%, sq =nfew a0
g w09 ¥ gwnl forg faat & 70w
o1, F HaR TG FLOT |

“ . . . they have shown un-
derstanding and sympathy. May-
be it was my mistake that I did
not use all the possibilities, but 1
am tired and disgusled to con-
tinue the talk about the 'matter.
It seems that fate is aginst me
this time."”

eaerar 2% a7 fas ¥ TET T At
aadt F i ar g wee w7 @glw
& wroma g1 g, 9w ni g T AT B
oy =era fr & gt Tmar wTEeT g,
i w wE faam @ s, §
o A @ & A w w7 T
srgan & & swren amgg At A aw afg
§ aErea A, TEw § ST g Wi
TaFT 7 92 U AT GFT & (F FFaarar
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T HEHTTF TF FIE T F6) 4 AHTIAT
w7 F far :

“It was my mistake that I did
not use all the possibilities.”

faeg “wre & wfafaledn” @ S
waE 7 F20 W7 # wemar 7 fw
w&T waq fw ‘mfafafeds’
waT A FAT A% 47 fw gud wavaw
#rr w faar | waT ag T A 2
aeFrer #&T, A fraw fog A aww
F AR T 4 FET-HET 9% 95 47 ;T
AT AT AT F qET 70FT @
v (weEar  4r  (Imzerruprion)
“mfafafeds 1 1 wd & (e ey
F mamefmEaramcs o
gt T 7 qfAaw g wifvw w0
¥ amaee o1 gfam aff a7 mf |, 7
zaw 721 &, ag " fafafedim” amr #
=To ATlgAT K aTa § axifa 2o Arfgar
7 o ag fafi, a7 =10 wfgar 7 gad
Far o7 7w wr %7 F gt aw ®
AT 21 | o FAfEar F wE 97
‘7wz g7 ATsE mte wilgaT A
AETE F AT F A fap g v A
&1 f qeare w19 sqredy & @ 2, 4
TuH! 7 &F 2 1% aqu wq¥ fadm w
BT WIT SH FTE AT, A R
waE w1 s a7 ag a1 arfata e
?, @7 347 w1 g w7 @ & =re
aAtiEan 3 o1 99 wwg 41 i ¥ & g
a2 M7 39 % a8 qo quw awi
S5 w41 @ A w7 fr & ox
Amfer Tl § A a7 wvr gee
WX qF A @A A0, AT EW A W
T A H0Y q@ W & wwr wiuw
7t fag &7 & |

X
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o AgA T AWMT qEF (TAWI)
=To Alfgar ¥ 34 waq #i & 19
fmar | #ar fpeft @ sasy war fear
qr?

of Ty g, @AY 2, 0§
TAAT ATR FTAT A g oam W
aegifas waey, gewrT & A6y, wige
AT ETATT W GO A (F AT ILRI
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ST ST 1 Y, AT T A FE
TR & SARET qEr & gars 51 wwdr
g, AT e Tawt sy, Al ag 48 wE
zg @ za ‘mfafafad’ 1 g
faasa a1% |15 fog &1 wrar &

AR, o AIGATT 34 TG AT

41 74l faar, ag g9 ATORT UFEHAA
Frfzar & | & awdar g I arga w1
WA AFT TAAEAT ¥ AT F | g
“FaprsE’ uw daw W OAGEr AT
g1 =A% Us wwdry 59, foa et
faae wgeT 4 1 gmi wETA
qA T WAL, AT FAAGIT AT
difaT 9, Wiwr § A IAE EF FA
fFar | 3q swg g aT U 41 BT
37 % o Froang & gard Hawrgs”
& artay & of wair afgar wm
FT W & A odEiaw aE §E
gfaadr & fs sam sawaaTgaarsn
@ & AT AR AT IH AAX AR
wmwAtad faar ar f owsen, % @
T B9 WTTHRT T &, WOT T AT ATHT
ATl BILA F@ AT H(T AT FAN, d4T
FIT | WL 47 T AT A&L aid AT
ATAAGZT AT | ATH HA @ A4 fad
HTIAET ZATC FAAAR & FATAT |
gfaq af § 217 TIF F1AG F F@IAT
2, gaf s O fasr @ /T saw
o F Tk FATTET 3T TAIE THT F qA
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fear ar & | a1 adt faasT an d <
T & 1 gafay gaar 5 e wifgar
T 2 O fa eFAmaT F1 20 wo qgi
@q | 7 7O § AT ATETET A0
FAT ATG A g TAF! FE OF GO
" B0 HIfgar 7 IAWT geTg &—
“fight it out” ¥MT98 F¥4T 8, a1
29 I FATT AT |

A, & Ay Wi s aEE
i fraaee g@m fp @ 0% 24 &1
lj"-'{ y
“Even the fale is against me.
So finally it was decided that on
the 1st of March 1 am leaving for

Moscow, Raja Sahib was very
happy to learn that.”

U WA gEew o W g !

W' TEAIEw . Tw A8,
aa &g W & | famur fag o1 Twr
WY TAT FET, A AEA, 7 TH0

AT q’@‘ q;a o 4  Raja Sahib
means Dinesh Singh—

“Raja Sahib was very happy to
learn that.”

wa ¥ faaw fag oft, Tsm @igg o0
wrew g fF gw i & fag Tl &
am, A ¥ AgT GAEY “And now he
is very nice to me” g qadr ¥ %
2 UF FOATTA Z1TE, A1 TATH FAGT
gaY w14 Aga &1 WA & gl @ g
drgar w1 @ W@ & R wm,
«Sonow I stay in Kalakankar”
7@ #2 A7 AT g7 — S0 now’Tsw
§TgT gATY /T4 AL &, Wil 37 T
avr wan fo & s & ferr osfy 1 af
g @ fwdr 7@ ¥ # 9 FIAFET
¥ zge o & g, Talan § wenEeT
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F 537 1§, A7A1 GATL AT A7 T4
fwar suar, gaFl FAwET F g
HATAT, ISTAT ATAT —FF HEF § 98 94
foar & :—

"I will be in Delhi from the 25th
February and then I will be able to
fulfil the wish of Naresh. Maybe on
21st or 23id of February I will go
again to Banaras with Rani Sahib.
She will buy sarees for her eldest
daughter's *marriage. I will be able to
see then Banaras properly, but that is
not decided yet."

1 (e fag St FY EH7 A7 Wy
THAG F U & A5F § a7 gL @ |

UF AMAT I a2 931 |
W T

"My best wishes to you and your
family. your brothers, your wife, our
son and all the friends of yours I have
seen in Allahabad. Sincerely yours,
Svetlana."

1% 2572 420 F1 A foay 1% g
&t qr 7 F iF gard wEiw ® oar
Zare arfsi W a7 S wy wFT ar agy
& soa fr Sz qo0a o saam omea
#1 7g ¥ FT 91an ) ag feaar
a1 orifge @ i saaarar & wrg fag aeg
HAEET g5 | FAAATAT FF FAHHT
W oo Siad 57 wifady fgear faarar
=TEAT Y, W 5a faam At faar
HE WY A W4 ANAT ATEA AR
fasm i, a1 98 W geEd w1
FalFendr grit fa gardt amit & g
T 4% @ 781 4 BF g9 S aea
F1 57 9ol F1 74T T |
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T & & grafag vm A T g )
# qur @ q7 9gar | UF ATe (4971 9%
TRAGE ) TE F T T A
T A et & Aoz fag (e
T 15, A% T ATIT, SAREATE, TR
w7 fazs fadll, &% ==
faar—awaraan o, § FrEaFwe
AT M| FTAHET W eFTArAr 5
ors, 41 & 4819209 A AT 5T
aoeT fF g a7 waw ofware 1 ue
HaEqT 8 | SEIA 81 I FT ANEHIL
far | wwa THe F1 vAT 97 79
¥ ‘quea faar | gaF ava 3 femr
fa ¥ ag swrar gf fe w® 4
TLUTAT & | FrRiT qarar & waerar
AT7F R THA FT AT GHIA FIAHE )
foeg a2 gefaw gefas aroe s 1
dareagi g | 7% "o aFwfzaas
FT G ALATAT AT R | A ITAT HIEA
w7 qgzo fag o 7 o fardy & a7 )
Taa ot 9 a9z w4 fawew A% £
fa zro amza foedt |

UF WiAqq wEEq . WY A4 AT
fagrom @ & ¢t

s e AW AL AT
aqrga, wa—Arez fag fody s A6
& TS0 F, A FTAFHLE 10— 12 HH
F1 50 T @A §— T AW W0 AT
1At 8, @ver At g, foar 8, 3 -
Fiwz aw 4, § gt fum § 1 o=
g gwa ge fFaw ag av 9, -
FEHT FM wAFA ZE, AN EA
qwr v fomr | &g w83 & 5 s
R T FeT 2 R N 3w g 2 &9
¥ a7 A, fow aradies &
AT A 9fd F A FHE g WA A 504
T ag vaw gow fag T giw fae
T A17% 7§ O ¥ F@0 v w@wy g<faw
T E | ATV T aHtH vl
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& st wrgan g B sAwr a9l @
fan 1w A9 fe o e
7 ot & aga oo ¥ E, qgd
# afaz s qar  fv T
FT AT ¥ LAY (AT g4t g,
wore & @7 § a1 7 gard Wat 119 |
# g A wa aAT g WY o
T e g fn @ e E fr A
o ATEF A faEEa § uw o -
ar *1 v 7% | fad oF faae ) s
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SHRI CHANDRA SHEKHAR (Uttar
Pradesh): Mr. Chairman, I have one
submission to make. I do not want to enter
into any controversy with Mr. Rajnarain. But
I shall request you to consider one point. Two
practices have been adopted by this House
One is that letters to the Secretariat staff of
the Rajya Sabha are being read in the House.
Whether it is proper or not, I leave it for your
consideration. To my mind, whatever the
Secretariat staff does in discharge of its duty,
it should not be discussed. If any Member
wants to discuss it, it should be discussed only
in the Chamber of the Chairman and not in
this House. The second thing is, any letter to
any Government official can be quoted in this
House, any letter which has any hearing on
any official of the Government of India or any
Minister can be quoted, if it is authenticated.
But will you permit quoting personal letters, a
letter from one Svetlana—she may bs Indian,
she may be Russian, I am not concerned with
it .

SHRI SHEEL BHADRA YAIJEE: Alleged
letters.

SHRI CHANDRA SHEKHAR: . . . to
another, one Mr. Bahri? I do not know who
he is. This Mr. Babhri it at least a bahri. These
letters are being quoted in this House. I do not
know what reply the lion. Minister will give
and what approaches he has got to Mr. Bahri
and Madame Svetlana. At least, Mr.
Rajnarain has not been able to say whether
Svetlana had made any formal request to the
Government of India for any asylum. But if
such letters are quoted and the Ministers do
not contradict them because they are not in a
position to contradict such letters and these
letters hecome the property of this House, is it
going .
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SHRI G. MURAHARI: (Uttar Pradesh):
That letter is a public document. That was
laid on the Table of the Lok Sabha.

SHRI CHANDRA SHEKHAR: Great men
like Dr. Ram Manohar Lohia and Mr.
Rajnarain may be interested in Svetlana. I
understand their whole heart going x>ut to
her. We may also feel some sympathy for her.
But Mr. Chairman, the dignity of this House
should also be kept in mind. He has tried to
bring in intenational relations; he has tried to
bring in our relations with the Soviet Union.
Mr. Chairman, without any business on the
agenda, on th, basis of a private letter, I do not
know whether such vital matters of public
importance and our international policy can be
"brought in in the House. And Members like
me feel ashamed that we have no opportunity
to contradict or discuss these points which are
made, and I do not know what the hon.
Minister is going to do in this direction. So, |
request you to do something in future.

SHRI RAJNARAIN: There should he .
(Interruptions)

MR. CHAIRMAN: No, no.

SHRI A. P. CHATTERJEE (West Bengal):
Sir, I rise on a point of order.

MR. CHAIRMAN: Yes, what is the point
of order?

SHRI A. P. CHATTERIJEE: It is true that
nobody can dispute that the Svetlana episode
is a little mystifying. Now, not a little has
been contributed to the mystification of the
Svetlana episode because the person
concerned who has personal knowledge of the
entire thing, namely the Minister, Mr. Dinesh
Singh, is not coming forward to make a
statement to the House. That is why all these
rumours are being floated. My point of order
is this. When his name and his uncle's nam,
are in the picture so much, is
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it in order for the External Affairs Minister to
reply to all these questions? Let the Minister
concerned who knows about it, namely Mr.
Dinesh Singh, come forward and give the
answer so that all this mystification may not
expand and may not develop.

MR. CHAIRMAN: 1 have understood
your point of order. I request the hon.
Leader of the House and the External
Affairs Minister to make i a statement.

! THE MINISTER OF EXTERNAL AFFAIRS
(SHRI M. C. CHAGLA): Sir, it is , matter of
deep regret that a purely private affair, a
matter between a private host and his guest,
should be agitated on th, floor of this House
and should hive taken up so much time of this
House. As I shall presently point out—I have
the  privilege of  representing  the
Government— Government has nothing
whatever to do with this matter. I wish Mr.
Rajnarain had use” his exuberant energy and
enthusiasm for a better cause. Perhaps he does
not realise that from the way he talks, he may
be prejudicing our relations with friendly
powers and if he has the interest of the
country at heart which he flourishes before
the House when he talks of the dignity of
Bharat and of the justice which we should do,
he does not realise that by many things he has
said, he may be seriously prejudicing our
relations with friendly powers. Therefore, I
would appeal to him to give up this chase and
apply his energy: to something of greater pub-
lic importance.

SHRI BHUPESH GUPTA:
request to make .

I have a

SHRI NIREN GHOSH (West Bengal): It is
no use saying in this way. We do not consider
that America is a friendly power.

SHRI M. C. CHAGLA: I did not mention
any country. I said, friendly countries.
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AN HUN. MEMBER: Powers.

SHRI M. C. CHAGLA: The whole object
of Mr. Rajnarain is to get publicity. This will
be fullly reported in the Press. And therefore
it is my duty to make a considered statement
so that the position of the Government of
India should be absolutely clear. I want this to
be on the record. Forgive me if I take little
more time of the House.

I made a statement in the Rajyp Sabha and
in the Lok Sabha on the 21st March, 1967 and
subsequently answered questions put by the
hon. Members. I do not have anything to add
to that statement so far as the factual
information is concerned. It is understandable
that hon. Members should show a lively
interest in the sudden departure of Madame
Svetlana from New Delhi to Rome as this is
admittedly an unusual occurrence. But I
would request hon. Members not to be
swayed by speculations in the newspapers or
jump to conclusions on the basis of
information provided by persons who have
met Svetlana or who have received private
letters from her. The Government of India
have carefully investigated the circumstances
of her departure for Rome and 'my previous
statement incorporates all the relevant facts.
However, I would like to repeat certain
essential and incontrovertible facts.

(1) Svetlana did not at any time ask our
Government for asylum in India and the
Government, therefore, had no occasion to
consider this question.

(2) Svetlana .

(Interruptions).

SHRI A. P. CHATTERIJEE: Did she ask
any individual Minister for asylum?

[RAJYA SABHA ]
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MR. CHAIRMAN:
little patience.

You should have a

SHRI M. C. CHAGLA: I will come
to it.

(2) Svetlana  applied  through  the
Soviet Embassy for the extension of
her visa up to the 15th March, 1967
and this was granted. Thereafter, the
Government of India did not receive
either from her or from the Soviet
Embassy on her behalf any application

for further extension of her stay in.
India after the 15th March, 1967.
There can, therefore, be no question
of the Government having refused

her further extension beyond the 15th March,
1967.

(3) It may well be that she wanted.  to
say longer in India and may have  expressed
such views to the variousi people she had met
in India. The ; Government of India
cannot  surely ° take official cognizance of
such state-ments made by her to various private
persons. As in the case of  the
extension of the visa up to the 15th March, the
Government of India could act only> on an
application either from her or from the Soviet
Embassy on her behalf for further extension, but
no such application was received by the
Government. No Indian Government Minister

SHRI A. P. CHATTERJEE: Willl you
indicate the name of these persons? That is
suppression. At least one or two names.

SHRI M. C. CHAGLA: Have patience
please. No Indian Government Minister or
official invited her to visit India as his guest.
She had been permitted at her request by the
Soviet Government to bring the ashes of the
late Mr. Brajesh Singh to India. On her arrival
here she was given local private hospitality, as
is our custom, by the relations of Mr. Brajesh
Singh in their personal and private capacity.
No Indian Minister or official had any fore-
knowledge or advance information about her
intend-
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ed departure for Rome on the night of the 6th or
7th March. There was certainly no question of
any Indian Minister or official influencing her
decision to leave India in the manner she did. I
categorically reiterate that no Indian official or
Minister had anything to do with her decision or
her plans to leave India with the assis- j tance of
the U.S. Embassy. It is en-tirely mischievous
and incorrect to suggest that there has been any
collusion between Indian and American officials
in regard to her departure from India for Rome.
She did not meet any Indian Minister or official
after shifting to the Soviet Embassy. I repeat,
she did not meet any Indian Minister or official
after shifting to the Soviet Embassy on the
morning of the 6th March, 1967, nor did she
meet any American officials at the residence of
any Indian Minister of official.

Here I wish to contradict what Mr. Rajnarain
said about Mr. T. N. Kaul. I want to say that he
did not into- I duce Svetlanato any outsider,
any iforeigner, American or other official
or non-official.

(6) She gave the impression on the
morning of the 6th March, ,vhen she went to
the Soviet Embassy along with the Second
Secretary of the Embassy, that she intended to
return to the Soviet Union on the 8th March.
It is totally baseless to suggest that there wag
any conspiracy, that we drove her out of India
and that we did not give her shelter. A, far HS
we know, she left India of her own free will
and for reasons yhich were regarded as purely
personal. She had evidently kept h«r plans
strictly to herself and did no' share them with
anybody until she entered the U.S. Embassy
here.

Some hon'ble Members seem to think that
she should be invited to return, to India.
There is no reason why the Government of
India should take any initiative in this matter.
It she wishes to come to India agni»\ H

[30 MAR.

1967 ] Mrs. Svetlana 1418
is fo, her to apply for the necessary visa to the
nearest Indian Embassy who will no doubt
refer it to the Ministry of External Affairs.
Thereafter the Government will give her

application due consideration.

Now coming to the actual letter.
(Interruption by Shri Rajnarain) T have not
finished. Svetlana was staying at Kalakankar
as a private individual and not as the guest of
the Government of India. What she may have
told her friends and others in her personal
capacity is no concern of the Government of
India. T am not concerned with private
conversations. I am not concerned with
private correspondence.

SHRI BHUPESH GUPTA: On a point of
order. One thing, I hope, Mr. Chagla will
clarify

SHRI M. C. CHAGLA: May 1 finish it?
I would, not be long.

SHRI NIREN GHOSH: On , point of
order, Sir.

MR. CHAIRMAN: Let him make the
statement. Points of order should not be
raised for making a Jong speech. Let him
make the statement.

SHRI M. C. CHAGLA: What she may
have told her host or hostess is a personal
matter between them and the Government of
India is not concerned with it. It was never
impressed upon her on behalf of the
Government of India that her stay in India
would impair India's relationship with Russia
or that the summer here could b, intolerable
to her, that her two children in Russia would
be inconvenienced, or that although it might
be peaceful for her in the beginning the fact
that she was the daughter of Stalin would
result in journalistic and political notoriety
for her.

So far as the Government of India is
aware, Svetlana came back to Delhi on the
5th March, 1967 willingly and voluntarily of
her own accord, and went the next morning
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[Shri M. G. Chagla.] to the Soviet Embassy
willingly and voluntarily when a Second Secretary
of the Embassy called for her. Her visits to
Kalakankar, to Allahabad and to other places were
private like her visit from Moscow to Delhi. They
were private visits which the Government of India
had no concern. The question of weakness or
cowardice of the Indian Gov-lernment does not
arise. Now I just refer to the 1-ttar on which Mr.
Rajnarain has put "o much emphasis. In the first
place this is a letter written by this lady to Mr. Bahri,
I do not know who he is. It is a private letter.

SHRI RAJNARAIN: He is an Advocate of

the Allahabad High Gourt.

SHRI M. C. CHAGLA: It is my
misfortune that I do not know this
gentleman. [ have never met him.

I do not know him.

SHRI M C. CHAGLA: This is a private
letter from Svetlana to Dr, Bahri. In the
second place it is an ex parte statement made
by her to somebody, which statement has not
been tested in any way. We do not know
whether what she says to him is correct or
not. It is a statement made, as I said, ex parte
to somebody whom we do not know.

SHRI A. P. CHATTERJEE: What
prevents you from verifying that statement?

SHRI M. C. CHAGLA: The important
thing is the date of the letter This is a most
crucial fact which has been overlooked. The
letter is dated 10-2-67. As a matter Of fact,
her visa was extended by us after that date.
Therefore, if we wanted her to go back, if we
did wot IIk'; her to be in India, why did we ex-
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tend the visa? We extended the visa
right up to the 15th March.

A TRAICray JET AT T g |
SHRI G. MURAHARI: Mr. Dinesh Singh

extended it ones. When he was asked to
extend it again he refused to do it.

| ATUFT 57075, 98 At
il =z fY, w7 ag fav 5 o el
VTR L THEE Ay

SHRI M. C. CHAGLA: Mr. Rajnarain has
emphasised this sentence: "Raja Saheb was
very happy to Larn that and now he is “ery
nice to him". As I said, I am not concerned
with the conversation between Mr. Dinesh
Singh

SHRI BHUPESH GUPTA: On a point of
order.

SHRI M. C. CHAGLA: May I finish? I
would not take more than two minutes. But
even so, assuming that Mr. Dinesh Singh
wanted her to cease to be his. guest, what was
wrong about it? There are guests who
overstay their welcome.

SHRI BHUPESH GUPTA: Like
your Government.

SHRI G. MURAHARI:
reflection on Mr. Dinesh Singh.

It Is , had

SHRIM. C. CHAGLA: 1 do not
know whether m, hon'ble friend Iras seen the
play "The Man who Came to Dinner". The
man who came to dinner stayed on for
breakfast, takes lunch and dinner the next
day. I do not know the truth about it.

Now I am told why we did not investigate.
Why should we? Is the Government of India
expected to investigate into the private affairs
of people or what transpires between a host
and a guest? That i not our business. As I
said, as far as the official  conduct of the
Government
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of India is concerned, it is completely
blameless and no charge can be made as
regards the conduct of the Government of
India. She was r.o the guest of the
Government of India. She was a private guest.
The Government of India had nothing lo do
with her departure to Rome. If she wants to
come back to India she can apply for a visa.
Why should we drive her out of India as a
Government? We were not interested in doing
that. She came as a ori-vate person. She left as
a private person. Her reasons are her own, and
I do not think it is right for "us

WS A ;A gEwT e
M1 TET g1 TAET g fo
gaar Frar  fend,  qmdE dxT

- qA |

SHRI NIREN GHOSH: On a point of order,
Sir. I do not rise very frequently on points of
order.

MR. CHAIRMAN: Point of order under
what rule?

SHRI NIREN GHOSH: On making a
statement which seems lo be not correct.

MR. CHAIRMAN: He i; making the
statement as the Minister.

SHRI NIREN GHOSH; May I know
whether a Minister is within his right to say
that he is not concerned with any conversation
when this lady, Svetlana, had conversations
with the Prime Minister of India? That should
form part of the record. I understand the
Prime Minister told her 'We have embittered
our relations with China by giving asylum to
the Dalai Lama, we cannot embitter our
relations vich the Soviet Union by giving
asylum to you". If that i so, it should form
cart of the official record of the Government
of India. How can he say that this does not
come within the purview of the Government?
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SHRI M. C. CHAGLA: A, the Prime
Minister's name has been mentioned so I
want to make a statement with her consent
and with her knowledge. The Prime Minister
met her only once, for a minute or two in
Allahabad .

SHRI RAJNARAIN: Twice.

SHRI M. C. CHAGLA: That does not
matter but she never asked the Prime
Minister that she wanted to stay on in India
and that she wanted the Prime Minister's
assistance or that the Prime Minister told her
'No, you must not stay in India, you must go
back to Russia'. The conversation between
the Prime Minister and this lady was of a
casual character. I think she enquired about
her health and that was about all Any
suggestion that any pressure was put by the
Prime Minister upon her to leave this country
and to go back to Russia is absolutely false.

SHRI BHUPESH
clarification I want.

GUPTA: One

MR. CHAIRMAN: I do not want any
discussion. I know it is your speciality.

SHRI BHUPESH GUPTA: I would like the
Government record to be set clear so that the
controversy does not go in the way it is going.
The Minister again and again was saying that
what she may have told in a personal capacity
to anybody is not the concern of the
Government of India. Normally I would have
accepted it but here the trouble is one of the
relevant personalities iV«s a Member of the
Government of India and in charge, partly at
least, of the External Affairs Ministry as a
Minister of State. W, would like to know
whether, once you take a ~"™ like this,
suppose I go to Mr. Chagla and ask for
something and he does
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[Shri Bhupesh Gupta]

not transmit it to the Government, can the
Government come ind say that I had made no
request whatsoever simply because I had
talked to Mr. Chagla in the lobby or some-
where? That fact has to b, explained. In the
long statement he has made nowhere—I have
listened to it very carefully—is there a
statement like this: 'At no point did Madame
Svetlana ask Mr. Dinesh Singh, 1he Minister
of State in the Ministry of External Affairs,
for asylum'. He should have said it and
thrown som* light on it. Do I understand that
his omission here means that no icquest was
made even, what you call, in a personal
capacity by Madame Svetlana t, the Minister
of State for External Affairs? I should like to
know that. Why is that omitted here? It is
again and again said in the statement. 'No
request was made to the Government' in a
collective sense but what is not said is
whether any such request was at all made in
whatever capacity, to 3 gentleman called Mr.
Dinesh Singh, who to The knowledge of the
Government at that time and to the
knowledge of Svetlana, was connected with
the Ministry of External Affairs. th, relevant
Ministry in such matters.

SHRI SHEEL BHADRA YAIJEE: She -
wa, his 'Chachi'.

SHRI BHUPESH GUPTA: That point he
should clarify.

SHRI M. C. CHAGLA: Even a Minister is
entitled to have some private life. Let us not
forget, as my friend said, that she is his
'Chaehi' or his aunt. Therefore the Govern-
ment of India i; not concerned with the
relations of Mr. Dinesh Singh with his aunt.

SHRI BHUPESH GUPTA: 1
protection.

want

(Interruptions.)

SHRI M. C. CHAGLA: The Government
is concerned with the actions of Mr. Dir’y,
Singh as *he

[RAJYA SABHA ]

Mrs. Svetlana 1424-

Minister of State in the External Affairs
Ministry. If he has done anything wrong as a
Minister of State in the Ministry of External
Affairs, he is answerable to this House. He is
not answerable to this House with regard to
his relations with his aunt, or sister or his
wife.

SHRI BHUPESH GUPTA: No, this is very
very unfair to us. I am not saying that the
Government is connected with the private
affairs or private relation of anybody but
when a person, a foreign national—I d&
not know whether sh, has assumed Indian
nationality—ask; for something from a
member of the Government, then it should
b.  presumed, since she yas asking for this
thing, in the capacity among other  things if
you like, also of that  gentleman being a
member of the Government. (Interruptions).
I know you understand it very much. Itis,
question of constructive  approach.  You
know it very well.  Suppose I go to you in
your house, T am related  to you, I ask for
something which  you can give to me in your
official capacity, can it be then said simply
because I am a relative of yours, what I ask
you has nothing to do with the Government or
can you just say xhat it was none of your duty
to transmit j it to the Government? That is
very I very important. The Government is |
making the whole thing complicated | and
mysterious. Mr. Dinesh Singh isi a member
of the Government and he j can come and
say it straightaway , that Svetlana never
mada such a request to him in any capacity.

SHRI A. P. CHATTERJEE: Why is Mr.
Dinesh Singh not coming here?

SHRI BHUPESH GUPTA: I am trying to
help you because you are not involved in it
either. I do ""'-say that anybody is involved. I
have very carefully listened to your long
statement On, thing was missing. The
moment Is .comes to you it is
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only the col'ective noun, 'Government'. The
relevant fact is Svetlana came in contact with
a member of the Government, no matter how
she came—and that too a member of the
Government and the concerned Minister—
and so is it not to be presumed? Any
reasonable person would have thought that
she was making a request, when she was
making a request to Mr. Dinesh Singh, that
she was also in fact making the request to the
Government? That is very very important.
What makes you think that it was such a
private affair, this Svetlana talk and that she
might have said 'No, you cannot tell it to the
Government' or that this is a matter of uncle's
wife or something like that? It is not like that.
What makes you think so? Therefore the
Government's omission over this simple
matter is creating all controversies. Therefore
| think the best way of handling it would be
not by Mr. Chagla trying or acting for the
collective but for Mr. Dinesh singh coming
and telling here what exactly was his specific
part in it, what exactly he was told, no matter
in which capacity. He can say: 'She made a
personal request to me but I thought it was a
bad request and I did not transmit it to the
Government' or he can say: 'No request of
that kind was made.' That is how the record
should be set right. Do not try to bypass it
because people have commonsense and
intelligence and they will not take your
answer.

SHRI M. C. CHAGLA: I want to set the
record right. I categorically want to state that
no application of any .

SHRI  BHUPESH
application . . .

GUPTA: No

SHRI M. C. CHAGLA: Mr. Gupta "has a
bad habit of interrupting. No application of
any sort was made to the External Affairs
Ministry, no letter of any kind was written by
her to the External Affairs Ministry. I have
searched.
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SHRI BHUPESH GUPTA: But was it
communicated orally?

SHRI M. C. CHAGLA: When she did
apply for a visa, it was given.

(Interruptions.)

Please do not interrupt. When she did apply
for an extension of the visa, it was granted. It
was perfectly open to her and she was not a
prisoner, it was perfectly open to her to apply
again to us for a further extension. She
never did so.

(Interruptions.)

MR. CHAIRMAN,;
discussion now.

I cannot allow a

SHRI A. P. CHATTERIJEE: Mr. Chairman

MR. CHAIRMAN: I will not allow further
discussion. That is the end of it. There is a
point in what Mr. Gupta said. I wish you
assured yourself that even an oral request for
an asylum in India was not made to Mr.
Dinesh Singh.

SHRI M. C. CHAGLA: I said, no request
was made.
(Interruptions).

SHRI BHUPESH GUPTA: To Mr. Dinesh
Singh, you ascertain it.

SHRI M. C. CHAGLA: 1 said, to Mr.
Dinesh Singh.

MR. CHAIRMAN: I pass on to the
next item.

THE APPROPRIATION (VOTE ON
ACCOUNTS) BILL, 1967.

THE APPROPRIATION BILL 1967

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRi. K. C.
PANT): Sir, [ beg to move:

"That the Bill to provide for the
withdrawal of certain sums from



